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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 141/2023

In the mater of:

Sh. Anuj Kansal oApplicant
Versus
Ciolden Movement Banguer Hall & Ors - Respondents
INIMEX
8.L. No. Particulars Mage No.
Action taken report on beball” of the Delhi

Pollution Contrel Committee with respect | | =4
to order dated 10.03.2023,

2. Annexure -1
| | Copy of the direction dated 04.05.2023,
Annexure -2 {Cally W
Copy of the consents issued by DPCC, | =

4. Annexure -3 | B
Copy of the order passed by GNCTD on é c1

| | 29.11.2022,
Filed by
Sy Environmental Engineer

Dated:  May, 2023

Plage:
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELH]
Crriginal Application No. 141/2023
In the matter of:
Sh. Anuyy Kansal cApplicant
Versus

Golden Moments Banguet Hall & Chvs ... Respondents

ACTION  TAKEN REPORT ON BEHALF OF DELHI
POLLLTION CONTROL COMMITTEE WITH RESPECT TO
ORDER DATED 10.03,2023,

1T 1S MOST RESPECTFULLY SHOWETH:

Thae, this matter was taken up b¥ this Hon ble Tribunal on 100032023
and direct to Delbi Pollution Control Committes (DPCC), SDM (Karol
Bagh) and DCP (Central) to look into the grievances of the applicant
against nense polludon on activities in Apmal Khan park, Karol Bagh.
Mew Delbr by Bay Tents and Decorators, Rap Vatika Banguet Hall and

Golden Moments Banguet Halls.

That, in compliance of the order passed by this Hon ble Tribunal, DHPCC
1ssued direction on 04.05.2023 under section 5 of the Environmental

(Protection) Act. 1986, regarding Tmplementation of Noise Rules, 2000

O
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Ly concerned District Magistrate, Deputy Commissioner of Palicaand .
SDM(Karol Bagh) to take necessary acticn against the aforesaid
Banquet Halls/Tent House in complianee of Noise Rules, 2000 and 1o
submit the compliance report within 30 days. Copy af the direction dated
(05,2023 15 enclosed herewith as ANNEXURE-1.

. That, Raj Vatika and Golden Moments are operating their activity of

banguet hall with Censent to Uperate under the provigions of the Water

ACE-1974 and Alr Act-1981. Copies of the consen| certificste issued to

these units are enclosed herewilh as ANNEXTURE-2 {Colly),

That, Delhi Government hay issued an order on 29.11 2022 earmarking
the designated autherities under Noize. Rules and disteibuted the action
ke be taken by each authority. Copy of the order dated 29 1 12022 is:
enclosed herewith as ANNEXURE-3. The probahle source of noise
from he activity Ties under the jurisdiction of Dreputy Commissioner,

SDMs and Astt, Commissioner of Police.

It is therefore requested 1o this Hon'ble Tribunal thar the present staris

report may kindly be taken on recard.

Il'I
[ F' -cl .]
st Environmental Engineer

[rell
Dined  May, 2023
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| e DELHI POLLUTION CONTROL COMMITTEE TR @
.2 2L DEPARTMENT OF ENVIRONMENT, (GOVT, OF NCT OF DELHI) B % LiFE
| ﬁ ITH FLOGR, ISBT BUILDING, KASHMERE GATE, DELHI-110006 | Qg-ﬁ Lifestyie For
: 3 visit us at @ htipsfidpee delhigovt.uic.in Smpmer |
F-No. DPCC/ICMC-VIUNGT OA-14172023 (Y 29 -3 6 Dated: (. -9

Sub:- Direetions w/s 5 of Envirenment {Protection} Act, 1986, as amended (o date regarding
Implementation of Noise Rules, 2000

Whereas; The whole Union Territory of Delhi has been declited a5 an Air Pollution Control aren, nnder
sub section (17 of section 19 of the Alr (Prevention & Conrral of Pollution) Act, 1981 vide nonification
no. GSR 106 (E) dated 20,02, 1987,

And whereas, under section 202) of Ajr (Prevention and Control of Pollution) Act, 1981 npise {5 defined
as arr pellutant.

And whereaa, as per Hon'hle MNGT Order dated 14.032019 in the matter of Hardeep Singh & Ors, vs,
SDMC & Ors inin OA Mo, 5192016 (copy enalosed) which may be reproduced as befow: -

(2 Needless to say thar vlolation of noive palliaion gorms {s @ crimingd offence under Section 15 af
the Envieonment (Protection) dot, 1986, apart from Sections 268/290:20] [PC and i s mandate of
Delfi Police 1o enfirce the law. Nolse free amvironment s a part of fundamental vight ol foe e
-Cltize s,

And whereas, DPCC has issued Direction to designated authorites under section 5 of Environment
(Protection) Act, 1986 vide F. No, DPCCA12) W6 AL LabZ021/184 dared 25.06.2021, regarding
implementation of compensation regime for vielation of Nojee Rules, 2000},

And whergas, an OA fled before Hon'ble NGT fitled * Amg Kansal va Golden Moments Banquets Hall
& s, alleging severe Noise Pollution | Bursting of [oud crackers; Loud wedding Band. Lowd DJF Music
band ete.) on East Park Read, Kardl Bagh, Delhi - OGRS by

| A wedding tent erected in Ajmal Khan Park operated by Raj Tents and Decorators,
. Ruj Vatika Bunquet Hall
3, Galden Moments Banguet Hall

And whereas, Hon’ble NGT vide its order daled 10.02:2023 in matter of YA Kansal Ve Golden
Banguets Hall & Oes,” Which may be reproduced as helow: -

s

Thus, we e oy view that the grigvance can be fooked o and hesed on verification of facts, repedind
action faken in aecordarce with directions of thiv Tribural in 04 Ne 5 P20, Hapdedp Singh d
Ces. vs, SEMC & Ovs, by DPCC, SOM Karel Bagh and DCP, Central. Karol Bagh, New Defhl in
coardination with other eoncerned authorities and afier interaciion with all coscernee incliding the
alleged volarors.

The application is dispased of

And whereas, the case was put up before the Competent Authority dnd it has been decided to EEIT
Direction under section 5 of Environment | Protection) Act, 1986,

FIR
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Mew theretire, in view of ahove stated facts and to ensure compliance of the existing rules amd prevent
lurther violation of noise levels with respeet to preseribed standards/limit and in pursunnce of directions
issued by Central Pollution Conteol Board under section 5 of Environment (Protectiont Act, 1986, DPCC
hereby jasue the following direction:

L. ¥ou shall \ake necessarvfappropriste sction against the aforesaid Banguet HallaTent House in
compliance of MNeise Rules, 2000 and submit the Compliance Report 1o this office within 30 davs
trom dase of issue of this Direction.

Encl: As above \LN )

Member E:{r_rntar}l. (] 1 e

T, fl/t/

1. Distriet Magistrate (Central), 14, Diarvaganj, Dethi - 110002

2. Deputy Commissioner of Police, Darvaganj, Old Delhi, Delhi- 110066

3. SDM {Karol Bagh), Flatted Factory Complex, Thandewalan, New Delhi, Delhi 110005

4. Wedding Tent Evected in Ajmal Khan Park operated by Raj Tents and Decorators, Ajmal
Khan Park, Karol Bagh, Delhi - T1005- with the direction to take necessary steps to contral Noise
Pollutien and comply with the Noize Rules, 2000 and submit complianee to this office report within
30 davs of issue of this divection,

5. Raj Vatilka Banguet Hall, East Park Road, Karol Bagh, Delhi - 110005 with the direction 1o take
necessary steps w0 control Meise Pollution and comply with the Noise Fules, 2000 and submir
comphianee w this office report within 30 days of issue of this direction,

6. Golden Moments Banquet Hall, East Park Road, Karel Bagh, Delli - 110005- with the direction
to feke necessary steps to control Moise Pellution and comply with the Noise RBuled, 2000 and submit
compliance 1o this olfice report within 30 davs of issue of this direction.

Copy for Information:

L The Divisional Commissioner, 5 Sham Nath Marg, Delhi - 110054
2. Commissioner of Delhi Police, Police Headguarters, Jai Singh Road, New Delhi -110001,
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DELHI POLLUTION CONTROL COMMITTEE

(Government of NCT. of Dolhi) FO7)
th & Sth Floor, [Spy Building Kashimepe Gate, Delhi 110006 A

@

CONSENT ORDER

Certifieats . G=22316

Name of the wnii : R VATIKA o Uit of KHURAWA
HDE-:NTMJI]ES

Addresg . PLOT N 76 EAST PARK ROAD
EaRop BAGH, Bengie Halla, Dty -

Conzent Order No r DP‘CC-"CME‘-"EHE 166509
Dade of fssmp i 03052022

Prndu::!Mr:ﬂrIt_-,- ; Hesmurént&-’ﬁating Hewges ¢ Dhabge anl
ather such esrahlishzneurs-(with T
sedting CARRLTEYE pf 101y / Bang gt Hally:
Party Lawng [y, MMM Flaor preg [0
) and fSwep Shopsd Halwais and Oty
Ehch Establishmanis (With Annugl Averages
Froduction of DT 'f'nmm-’Da_’y SF Mmore) -
conngeted ty [/ Dfschnrging Effluent ingg

Public / M Unicipal ¢ [IB Sawer and having
Kiwhen grg ar Laungdry without Bejler

Mamrlhumrf.ng Activitiey :
Category Namg : [ORANGE]
Proues Capacity : aull gyl

This Cansent 1o Uperato j4 hereby aranteq under section 21 al the ajr (Prevention & Contral of Pollution)
Acl, 98] apd nader se¢tion 2326 of tha Water ¢ Prevention & Contrel of Pollution) At 1474 tirder

Dlgltall;,- sgned by

SATENDER | ot sonedsy
af: 20307

KUMA H Tga:5q 0530

SEnior Environmenty] Engines;




19
s DELHI POLLUTION CONTROL COMMITTEE

::-' 'ﬁ
=S (Government of N.C.T. of Delhi) o)
‘!ﬁf,} #th & Sth Floor, ISBT Building Kashinre Gate, Delhi 110006\ >
CONSENT ORDER
Certificate Ny, G-19704
Name of the il ; GOLDEN MOMENTS
Address , PLOYT Wi 870, EAST PARK ROAD,

KARODL BAGH, WEw DELHI-1 10005
Banguer Hally Deihi - Tipons

Comsent Orier Mo : DPCE-"C‘?'.-IL".‘.-‘E[I?Jf9~|]”r55'-9
Dite of {ssy e : 1418:202)
I-'rndu:r.-'.-hn:rjvft,}' : Rcsmurﬂnls.-']?nting Huuses ¢ Dhabas angd

other such establishimen s {with minimum
REAINE capacity of 1017 ¢ Banque: Hatly:
Party Lawna (with nunimm Floor aray |0
M2} and Sweer Shaps! Halwaiz ang Othe
such Estahlishmants fyih Annial Avergpe
Froduction of one Tonne/Day or mepe} .
Connected ¢g J Dischurging Efftuant intg
Public / Municipal / THE §pewor and having
Kitchen and / or Laundry withays Bailer

Mannfacty ring Avtivities ,
Category Name : [ORANGE)
Frouct Chpacity ; mll |

This Cangent 1o Operate i hereby arinted under section 21 of the Ajr {Prevention & Contro] of Pallution)
Act, 1981 4p4d wrder section 5736 of the Water (Prevention & Contral of Pallution) Act, 1974 uneer
ORANGE Cotegory This consem i3 subjectad 1o terms aril conditions specified overleal This is being
issued with reference to youy application id 997539 viilid from INA6/2021 1o I906/2026,

Drgltally signed by

SATENDEH SATENDER KLMAR
Date; 20210994

KUMAR ];?#.'4 0530

+
Sernor Environments fiﬁngmer
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DEPARTMENT OF ENVIRONMENT
GOVT. OF NCT OF DELH|
Lavel - 6, C- Wing, Delhi Secretariat, | P, Estate, Mew Delhi - 110002 '

Ph: - 23392306
= E{j _1 dl'_
F No. 10{30)Enwi2016 F0ST 10 Distad-2 911
ORDER

Whereas, National Graen Tribunal vids ils orders dated 14.07:2022 passed in OA
B15/2016 titled as, "Hardeep Singh & Ors. Versus SOMC & Ors.”, regarding Nolse Pallution
in Delhi, has passed certain directions for contralling enviroriment poliution, The Tribunal
further directed that the government should take noise pollution at par with air poliution
Whenever Ihere is any plan to curb air pollution, similar plans must be made to mitigate
noise polltion.  In addition, the Hon'ble Tribunal further dirgsted to hald 2 meeting and
Issue appropriate statutory! adminisirative order in the light of the Repor, Identifying
gccountabla authority! authorties for the steps to be taken for noise poliution contral,

And whereas, Dethi Pollution Control Committes has also fixed compensation 1o be
pald for violation In term of the Section 31 (A) of the Air (Prevention and Control of Pollution)
Act, 1981 for exceeding the prescribed standards/ polluting the environmen.

And whereas, the order of the Mational Green Tribunal |s to be complied by
designated officer as a decrea/ order of Civil Court.

And whereas, the GNCTD has designated Al Deputy Commissioner (Revenue), All
SDMs, Asst Commissioner of Police Contral Room, Al Sub Divisional Police Officer
Including Raitways & Airports, Chairman and Member Secretary of DPCC and ACP (Traffic)
urder the provisions of Noise Pollution (Regulation & Contrel} Rules, 2000, Further, GNCTE
has also proposed Assistanl Commissionars of Municipal! Local bodies of Delhl as a
designated authorty,

Therafgre, in pursuance to the Tribunal's orders and Molse Pollution {Reguiation and
Coniral) Rules, 2000 designated authorities and action to be inftiated by Different agencies
are as follows:

Designated Authority under Noise | Aciion Points

Rules

All Deputy Comissionsrs, Gowvi, of | I, Malrtaining Noise levels in any areal zone as
N.C.T, of Delhi, specifisd in the Schadule.

ambient air guality standards in respect of

Nolse.
1 Comolins s st e Moo o
Al systemt pLblic addiess sysiem shall
~ B matdlled withoul sound finster, N
All Sub Divisional Maglstrates, Gavt of | I, Acion regarding Meise of the 0.5 Sets/ cooling
N.C.T. of Delhi towers! Air Corditioners! compressors mstallad

In Commercial areas.

Il. Restrgtions on the sound emitling construction
equipment {including marble & fie cutting
machines) and bursting of firecrackers, :

I, Regular meetings with RWAs NGOs! Senocls)
Calleges etc. for awareness on MNaige Pollufion ;
Contral.

Page | of 4

Il Responsible for dues compliance with the |
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Ass  Commisstoners of the Police L. Maintaining Moise lavals in any area fzone as

| eartrol room, specified in the Schedule,

I, Restrictions on the use of loud speakersipublic

Al Sub Divisional Police Oficers 2ddress  systems  (and sound-producing

Including Rallways & Airports instruments}

W, Granl of permissions for the wse of loud
speakersipublic  address  system  with
Implementation ‘of sound limiter Netification. In
Delhi, the instaliation of Sound limilers in
sound systems e mandatory, To ac upon
these directions and implemanted in social
funclions. To take undedaking from the
organizer as a pre-condition for permitting
playing loudspeakers.

I, Resirictions on the sound emitting constriction
equipments (including marble & tlle cutting

I_manhirmj m@jﬁaﬂgﬂfm@ T

V. To conduct regular mestings with affies
bearers of religiaus inettutions for salf-
regulation of Noise from sound emitting
Insiruments. Sound from mics should be
limited to its premisss and be pursued to install
sound limiters and abide by the nolse rulss,

VI To issue. such directions: necessary to any
person for preventing, prohibiting, controling
or reguiating noise al his premises,

Vil Implementation of restrictions related o
aircraft noise,

Chairman and Member Secrelary of | |. Maintaining Noise lavels in any arealzone as

Delhi Pollution  Control Committee, specified in the Schedule.

| Dathi, _ Il. Toensure compliance to the ambient air quality |
standards in respect of Noise.

lIl. Action ragarding Molse of the D.G. Sei/ cooling
lowers!  Alr Conditionerss Compressors, if
Installed in Industrial areas.

V. DPCC to mainlain and operate real-time nolse

manitering stations and share monitaring data

with land-owning agencies, which includes

Hotspols also.

V. Ta collect, compile and pubiish technical and

statistical data relating to naise palition and

moeasures devised for its effective prevention,
control and abatement.

VI. Compilation of action taken by enforcement

| agencies for data analysls,

Page 2 afd LI
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Vil To coordinate the awarensss campaigns |
throsgh  the  Depadment  of Education,
Transport, and Environment.

Il Feasibilty to be explorad regarding globally |

available nolse racking systam.

{Trafflc)

asielanl Commiseionars of Police | I, Restrictions on the use of hams by wehicies |

axcept for electric homs,
Il implementation of silence zone notification.
lIl, Restrictions on the use of modified silencers.
IV Conduct naoise poliution control awareness
campaign,
W To ensure free traffic flow, reduce idling

honking' zonesfsllence zones.

“Azsistant Commissioners of Municipall | | To take action against noise of the D.G setf

| Local bodies of Delhi {PROPOSED)

caoling towers! air condilionars/ comMpressors i
installed In residential araas.

|| 1sgum directions to prevan! anndyance.
disturbance, discomfort of Injury o public or any
parson caused by the incidence or continuance
noise at any premises due to any vocal or
instrumental musie, sound caused by playing,
beating, clashing, blowing, appliances,or
apparatus etc.

|, To plant more trees around the roads, so they
act as noise barriers,

V. To conduct regular meetings office bearers of
religious institutions for seif-reguiation of noise
instruments. Sound fram mics should be limited
to its premises and shall be pursued to install
sound limiters and to abide by the noise rules.

V. Conduct noise pollution control  awareness
campaign,

V1. In Delhi, the instaliafion of Scund limiters In
gaurd systems is mandalory, To act upon these
directlons and implementad In sociat functions
Ta {ake undertaking from the organizer as 3
pre-condition for parmitting playing
loudspaakers.

Vil; To take into consideration all aspecls of noise
pollution as & parameter of guality of life 1o
avoid noise menace and to achieve abjective of
malntaining air qualily standards in respect of
noige, while ptanning developmental activity or

____carrying oul functions ratating to city planning

vahicular Neise, and sinclly enforce 'nu-|

N A

Other Gompliances:

I Joint Committes of DCP-PCR to underake implementation of approved Nowe
Paliution Control Action Plan

i DPCC directions issued on 25.06.2021 regarding adoption of the scale of
compensation for violation of Noise Rules, 2000 be complied in its letter and
spirt [Annexure L}, Menthly ATR need to be submitted.

Pape 3ofd :k-r}:(;‘,. Nom
g2
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e
It shall be the responsibility of the abave mentioned agencies/ afficers to ensure bl

that coordinated action is taken ta ensure that local sources of noise paliution as
outlired above are completely curbed

Systematic efficiency to be improved so that the complaint noted by the
inspecting teams and! or filed by the publle on Sameer App! Green Delhi App!
dedicated webportal! exclusive noise helpline and ERSS-112 are obviated,
Complaints (if any) received to be liguidated within 2 hours by the concemed
designated autharity,

Detaited reports are to be submitted to the nominated officer of E-MIII:TD as 8
Nadal officar (Naise Pallutian) to Joint Committse, constituted by Hor'bla NGT,
on fortrightly basis with a copy lo DPCC.

The above directions glven in pursuance of the arder dated14.07.2022 of the
Han'ble Green Tribunal (o be complied in its letter and spint. In case of any non
- compliance, the concerned HODMmodal officer(s) will be held respansible
parsanally and appropriate action wil be taken for such negligance,

The compensation amount so collected shall be depaosited i Delhl Poliubon

Control Commiitten, having accaunt no. 10166747672, |IFSC Code SBINODDSTIS in
State Bank of India, ISBT, Kashmere Gate, Dalhi.

Also, Weekly action taken reports of Inspechions conducied, compensation

imposed and compensation collscted shall be submitted by the autharized officers to
Dalhi Pollution Sontral Committee, without fail.

e

This isswes with the approval of the Competent Authority.

{Anil Kumar Singh)
Pr. Secretary (Environment)

Commissloner of Police, Delhl Police
Divisional Commissioner, GHCTO
Commissioner, Municipal Corporation of Delhl
Chairman New Delhi Munscipal Counclt

CEOQ, Delhi Cantonment Board

Member Secretary, OPCC

Copy for kind information to:

1. Principal Sacretary to Hon'ble Lt Governar, Delhi

£, ‘Sacratary to Hon'ble Chief Minister, GNCTD

3. Secretary to Hon'ble Minister {(Environment & Forest), GNCTD
4, 50 to Chief Secretary, GNCTD

"
;%—L .Y II'.'F A i
LS

{Anil Kurmnar Singh)
Pr. Becretary (Environment)

Fage d of 4

(@

i

e

D b

N
|




	Page 1
	Page 2
	Page 3
	Page 4
	Page 5
	Page 6
	Page 7
	Page 8
	Page 9
	Page 10
	Page 11

